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P R D E 

MR. MAI'D RANJAN MOHANTY, MEN ER(3UDICIAL)g 

The post of Extra Departrenta1 Mail 

Carrier (DMC) of Jalanga Sxtra Deoartmental Braflch 

Post Office ( in account with N Ubanagar sub post 

OLfice) waj lyinci vacant w.e, f. 09.10.2000(consoquent 

upon reti rement/s perannuatinn of Sb ci Dumain Bal, the 

regular incumbent of the Post) and in order to fillup 

the sjd vTcancy notification No.3/EDMc/Jaianga cated 

02.08. 2000 was issued by the Asst.Supdt.of post Offices 

in charge of Bhaclrak Central Sub Division calling for 
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applicttions (from the inten4ing canfites) for the 

post by fixing the last rate (for receipt of 

aP)]ications) as 23,08,2000,But selection was not made 

for the )Ost (by the ASPO in-charge of Bhadrak Central 

Division) anci one Siri Dilip Kimar Das was appinted 

as 	IC of the Branch Post Office in question.In the 

said remises,t1e Apolicant has filed this Original 

Apolication under section 19 of the Administrative 

Tribunals Act,1985, 

2, 	 In the counter filed by the Resoondents 

postal D;7artment, it has beenUsclosed. that the 

above said Djlljp 1niar Das ( former ED messenger of 

Telegr7h Branch of BLadrak UO who WiS working on 

9epUtation t Departmental Telecraoh Office of Bhadrak 

(consequent uon (a) conversion of traffic branch 

f Bilad-Jak ho into a Telegraoh Office w,e,f. 17,6,93 

and (b) abèljtion of the ost of ED Te1egrh 

Messenger of Bhadrak HO)was apojnted as ED Telegraph 

Messenger of Biladrak HO w.e, f, 10,9.1979 and then he 

was working at DIO B arak(due to nonavailability of 

vtcant ED post in Bhadrak locality)from 17,6,1993 and 

was contiflujnd: there,The Telecrn District Manager of 

lajre(vjde his letter No.E-5(51)/102 dated 28.12,1999) 

requested the Director of Postal Servjces(in the Hqrs, 

of Chief Postmaster General of 0 rissa at Bhubaneswar) 

to asorb sail 3hri Das in Bhadrak postal Division,T1e 

C.P.M.G. of Orissa Circle at Bhuhaneswar (vide CO letter 

o,ST-44/)IJ80 dated 24,2,2000) •lirected the SPOs of 



3ha1rak Division to absorb said Shri Dillip I4xmar Das 

(D Telegram Messenger) as soon as a vac ncy arises in 

.his DivisiflnnariR,aCeOrciiflg1y, instructins were issue 

to the ASPOs(I/c) Bharak Central 31)1(p) 31-a4rak cast 

and SDI(P) I3hadrak Jest Sub Divjslon y the Supdt. of 

Pest Offices (Bhadrak)vide letter his No.A/101 dated 

1104• 200 to absorb the said Shri Dillip Kurnar DQs 

(ED Telegram Messenger) against any vcant LD post, if 

dhrj Das ives his wiliinçness to work ajainst the 

said, post, and a co,)y of the letter was also sent 

to Shri Das for his info ration. Said Shri Das (D 

Teleg ramicssenge r) su -nitted a rep re s cntation dated 

31.10.2000 with request to abrb him açainst the 

vac:nt DOSt of EDMC Jalançja Bo in account with 

MhaJn acar Sub Post 0 ffice.The said rep resentation 

was sent to the ASs(I/c) l3hadrak Central Su} 

Division by the Ss D1.adrak Division vi-9.e letter 

!o.3/D/Misc./99/h.I dated 31,102000 with irectjon 

to accommoate shri  Das against the vacant post of EDMC 

Jalanga 30 in account with Mac1ahanaçjar. Jefore absortjon 

of Shri Dillip Kumar Das against any Exra-Deoart:ienta1 

Post,Telecorn District Manager, Bharat :Sanchar iJigal Ltd 

at I3lmiore took a very harsh decision and issued or9ers 

to the DTO-in-charg 	 h 	.d 	 Th-5(5l)/  

12 dated 30.11.2000 afternoon and directed. said Si-ri Das 

to report Defore the Superintendent of post Offices of 

iJhadrak postal Divisiori.In obedience to theordrs issued 
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by the r1C 13a1:sore,the in—charge Telegraph Office 

of i3hadrak relieved Shri Das from .is office on 

1.12.2000 afterrioon.Before his absorption against 

any ED post under this Postal Division, the TDM, BSNL 

3a1aso to relieve .h ri Das from DW U11a1tk an-, as 

suc,3h ri Das remained out of job eni he oressed hard 

for his ahsortjon against the ptof EDMC,J.- 1anoa 

20; which waS lying Vacant in the unit of ASs(I/c) 

Bhnra1c Central Sub Division. Thereafter, Shri Dillip 

Iimar Des 	a Oso rhed aoainst the vcant post of 

IC Jalatnga SO by the ASPOs(I/C) Bliadrak Central 

Sub—Division (the Rps.ondent !o,3) end Shri Das joined 

the said opst on 15.01,200k ifternoon.In the said 

premises,the applicntjs receiveci from the candidates 

(in response to the local, notification issued by the 

ASs(I/C) Shadrak Central Sub—Division vide ?nejre-1) 

which were under scrutiny could not have been given any 

fin a). tou ck. In the c ru ci al moment ( when the bre ad of 

Sb ti Das was sn etched away by the TDM, BSNL, Sal aso re 

following to his relief from Dhacjrak Telegraph Office 

on 1.12.2000 aftemoon)shrj Des became job less anLas a 

ret renched can eiiate,his case was con side red on priority 

basis and absorbed against the oost of iDMC,J21anga £0 

(in account with 1ah.5anagar So) w.e.f 15.1.2001 and 

his absor- tion, S such, was in conformity with Provisions 

of rules framed by the Department of Posts (in DG Posts 

Letter No.17-60/95— & Trg. Dated 28..1996 circulate 
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by CPMG(0),Bhubaneswar vide letter NO. ST/1O-1/65-50-pT IV/ 

Rlg./95-96 dated 21.11.1996) and in the Said view of the 

facts,the relief sought for by the kD1jcaflt is devoid 

of any merit and,tIerefore, the 	spondents liave prayed 

for dismissal of this cse•  

3. e h.ve heard the ic-arned counsel aearig 

for both the parties and 	erusd the materials placed 

on record, 

4 • 	Thc- vacancy which w3 notified to be filleduo 

by 0,?(--1,n market candid tes,h.dto be filled up by an 

existing surlus candidate of FD organisation, as 

e1ajned in the counter filed by the Respondent 

Deoartment.It WaS done before any selection was made 

and, as such, nonof the rights of the Aa'- 1icant were 

infrjngedt by the action of the Respondeflts-D7)artrncnt 

By the action of the 	 as 

ep1ained in the counter,the vacancy notification has 

automatically stood recalled, 

5. 	In the above remises,tkiere remains nothing 
in 

for this Tribunal to adjudteatehjs case in fvour of 

the Aor)ljcant and,thercfore, this case is dismissed.o hosts, 

(M. Vce-Chairman_MeThier(Jtic1.cja1) 

'-p  


